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Sri Diptiman Singh along with Shubham Agarwal, Advocates for the
Operational Creditor. He further reiterates his stand that a proper
notice on behalf petitioner has already been issued to the Corporate
Debtor company and proof of service thereof has also been filed.

However, scrutiny of the case record does not find issue of a
formal/ statutory notice from the Registry of this Tribunal to the
Corporate Debtor. Therefore, the Registry to verify the same. In
case, notices are not yet issued, then a formal notice be issued to
the Corporate Debtor with such direction to file its reply/objection
within 7 days from the date of receipt of the same and by serving
an advance copy thereof to the opposite counsel.

The matter be listed on 11th Anonist 2017

e

Date: 02.08.2017 Shri H.P. Lhaturvedl (IVIemDPer ysuw.wius,

Tvped by
P. k. Jvot



